IN THE NATIONAL COMPANY LAW TRIBUNAL, AHMEDABAD
COURT -2

ITEM No208- CP(IB) 554 of 2019
With

ITEM No 209- IA 78 of 2020
ITEM No 210- IA 656 of 2021

Proceedings under Section 9 IBC

IN THE MATTER OF:

Shree Jay Ambe Energy PvtLtda ... Applicant
Vis
Inox Wind Infrastructure ServicesL.td ... Respondent

Order delivered on ..13/09/2022

Coram:

Dr.Deepti Mukesh, Hon’ble Member(J)
Ajai Das Mehrotra, Hon’ble Member(T)

PRESENT:
For the Applicant : Mr. Jaimin Dave, Adv. a.w. Ms. Hirwa Dave, Adv.
For the Respondent : Mr. Pratik Thakkar, Adv.

ORDER
CP (IB) 554 of 2019

The withdrawal pursis filed by the applicant along with the settlement agreement
dated 12.09.2022 duly executed between the parties. Learned Counsel for the
applicant states that the settlement agreement be taken on record and applicant be
allowed to withdraw the application. In view of the settlement deed entered between

the parties which are taken on record, the withdrawal pursis is allowed.
Thereby CP (IB) 554 of 2019 is allowed to be withdrawn and disposed of.

In view of the main CP (IB) application being withdrawn, the pending IA 78 of 2020
and IA 656 of 2021 are also disposed of.
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AJAI DAS MEHROTRA DR. DEEPTI MUKESH
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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